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Item No.03:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
[Through Physical Hearing (Hybrid Option)] 

 
Original Application No.87 of 2025 (SZ) 

 
 
IN THE MATTER OF: 

 
Venugopal Reddy,   
Tirupathi and ors. 

...Applicant(s) 
 

Versus  

 

The Principal Secretary,   
Mines & Minerals Department,  
Government of Andhra Pradesh,  
Guntur District & Ors. 

...Respondent(s) 
 

 
Date of hearing: 10.07.2025. 

 
 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     
 

 

 

 

For Applicant(s):          M/s. P. Subba Reddy, T. Srikrishna Bhagavat, 
N.C. Thirumalai Balaji, P. Shiyal Nath & L. 
Sanjai Kumar 

 
 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R8. 
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ORDER 

 
 

1. This matter pertains to the illegal dumping of mining 

waste from a licensed Barytes mining operation in Mangampet 

Panchayat into adjacent non-mining grazing lands in Korlakunta 

Panchayat, which is an eco-sensitive and agricultural zone, 

according to the applicant. This activity, carried out by 

Respondent No.2 (Department of Mines & Geology), has 

allegedly resulted in severe environmental degradation, 

destruction of the applicants’ plantations and livelihood due to 

dust and groundwater depletion, violation of environmental 

laws, and buffer zone guidelines. 

 

2. Let notice be issued to the respondents through the 

Tribunal as well as privately. 

 

3. The learned counsel Mrs. Madhuri Donti Reddy 

accepts notice on behalf of the Respondents Nos.1 to 8. 

 

4. Post the matter on 09.09.2025. In the meanwhile, the 

respondents are directed to file their respective replies/reports. 

  

   

          Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 
 

 Sd/- 
Dr. Satyagopal Korlapati, EM 

 
 

O.A. No.87/2025 (SZ) 

10th July, 2025. AD. 
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Item No.02:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
[Through Physical Hearing (Hybrid Option)] 

 
Original Application No.87 of 2025 (SZ) 

 
 
IN THE MATTER OF: 

 
Venugopal Reddy,   
Tirupathi and ors. 

...Applicant(s) 
 

Versus  

 

The Principal Secretary,   
Mines & Minerals Department,  
Government of Andhra Pradesh,  
Guntur District & Ors. 

...Respondent(s) 
 

 
Date of hearing: 09.09.2025. 

 
 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Mr. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER     

 

 

 

 

For Applicant(s):          None. 

 
 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7. 
    M/s. A. Anuradha for R8 & R9. 
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ORDER 

 
 

1. Today, there is no representation for the applicant. 

 

2. The learned counsel Ms. A. Anuradha undertakes to 

file vakalat on behalf of Respondents No.8 & 9 and has filed a 

counter affidavit dated 08.09.2025. 

 

3. The learned counsel appearing for the State of 

Andhra Pradesh seeks time to file the report. 

 

4. Post the matter on 21.11.2025. 

  

          
        Sd/-  

Smt. Justice Pushpa Sathyanarayana, JM 
 

 

   Sd/-  
Mr. Sudhir Kumar Chaturvedi, EM 

 
 
 

 

O.A. No.87/2025 (SZ) 

09th September, 2025. AD. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD
D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 

Chalamalavari Street, Kasturibaipet, Vijayawada – 520 010
Phone. No.0866-2436200, Website: www.pcb.ap.gov.in

 

 

RED CATEGORY
RENEWAL OF CONSENT TO OPERATE ORDER

 

Consent Order No:278185/APPCB/KNL/KDP/CTO&HWA/HO/2023-  02/03/2023

 

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &

Control of Pollution)  Act, 1974 and under section 21/22 of Air (Prevention & Control of

Pollution)  Act  1981  and  amendments  thereof  and  Authorisation  under  Rule  6  of  the

Hazardous and other Wastes (Management & Transboundary Movement) Rules, 2016 and the

rules and orders made there under (hereinafter referred to as 'the Acts’, `the Rules’) to:
 

M/s. The A.P. Mineral Development Corporation Ltd (mine lease area of 223.31 Ha)
Mangampet, Annamayya District (Erstwhile Kadapa District).
Email: apmdcltd@yahoo.com
 

(hereinafter  referred  to  as  'the  Applicant')  authorizing  to  operate  the  industrial  plant  to

discharge the effluents from the  outlets and the quantity of Emissions  per hour  from the

chimneys as detailed below.
 

i) Out lets for discharge of effluents:
 

Outlet No. Outlet Description Max Daily Discharge Point of Disposal

1. Domestic effluents 40.0  KLD Septic tank followed by soak pit.

 

ii) Emissions from chimneys:
 

Chimney No. Description of Chimney 

1. Attached to 750 KVA DG set

2. Attached to 750 KVA DG set

3. Attached to 1000 KVA DG set

4. Attached to 1000 KVA DG set

 

iii) HAZARDOUS WASTE AUTHORISATION (FORM – II)  [See Rule 6 (2)]:
M/s. The A.P. Mineral Development Corporation Ltd., Mangampet, Annamayya District is

hereby  granted  an  authorization  to  operate  a  facility  for  collection,  reception,  storage,

treatment, transport and disposal of Hazardous Wastes namely:
 

Sl.
No.

Name of the
Hazardous waste

Stream Quantity of
Hazardous waste

Disposal option

1. Waste Oil 5.1 of

Schedule-I

600 Ltrs/Annum Shall be routed through APEMCL so

as to sent to authorised re-processors

/ recyclers

File No.No.APPCB/KNL/TPT/258/HO/CFO&HWA/2017
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This consent order is valid for Mining of Barytes in total mine lease area of 223.31 Ha.
to the following Quantity only:
 

S.No. Product Quantity

1. Barytes Powder (Pulverised) 0.10 Million TPA

2. Barites Mining 3.0 Million TPA

 

This order is subject to the provisions of `the Acts’ and the Rules’ and orders made thereunder

and  further  subject  to  the  terms  and  conditions  incorporated  in  the  schedule  A,  B  & C

enclosed to this order.
 

This combined order of Consent & Hazardous Waste Authorisation should be valid for
a period ending with the 31.12.2027.

 
PRAVIN KUMAR IAS, MS(PK), O/o MEMBER SECRETARY-APPCB

 

To
M/s. The A.P. Mineral Development Corporation Ltd., 
Mangampet, Annamayya District (Erstwhile Kadapa District).
Email: apmdcltd@yahoo.com
 

Copy to:

1. The JCEE, Zonal Office, Kurnool for information. 

2. The E.E. Regional Office, Kadapa for information and necessary action 

 

 

 

SCHEDULE-A
1. Any up-set condition in any industrial plant / activity of the mining unit, which result

in, increased effluent / emission discharge and/ or violation of standards stipulated in

this  order  shall  be  informed  to  this  Board,  under  intimation  to  the  Collector  and

District Magistrate and take immediate action to bring down the discharge / emission

below the limits. 

2. The  mining  unit should  carryout  analysis  of  waste  water  discharges  or  emissions

through chimneys for the parameters mentioned in this order on quarterly basis and

submit to the Board. 

3. All the rules & regulations notified by Ministry of Law and Justice, Government of

India regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The mining unit should put up two sign boards (6x4 ft. each) at publicly visible places

at the main gate indicating the products, effluent  discharge standards,  air  emission

standards, hazardous waste quantities  and validity of CTO and exhibit the CTO order

at a prominent place in the factory premises. 

5. Notwithstanding anything contained in this consent order, the Board hereby reserves

the right and powers to review / revoke any and/or all the conditions imposed herein

above and to make such variations as deemed fit for the purpose of the Acts by the

Board. 

6. The  mining  unit  shall  ensure  that  there  shall  not  be  any  change  in  the  process

technology,  source & composition  of  raw materials  and scope of  working without

prior approval from the Board. 

7. The  mining  unit  shall  submit  Environment  statement  in  Form  V  before  30th

File No.No.APPCB/KNL/TPT/258/HO/CFO&HWA/2017
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September every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof. 

8. The mining unit  should  make applications  through Online  for  renewal  of  Consent

(under Water and Air Acts) and Authorization under HWM Rules at least 120 days

before the date of expiry of this order, along with prescribed fee under Water and Air

Acts  and  detailed  compliance  of  CTO  conditions  for  obtaining  Consent  &  HW

Authorization of the Board. 

9. The mining unit should immediately submit the revised application for consent to this

Board  in  the  event  of  any  change  in  the  raw material  used,  processes  employed,

quantity of trade effluents & quantity of emissions.  Any change in the management

shall be informed to the Board. The person authorized should not let out the premises /

lend / sell / transfer their industrial premises without obtaining prior permission of the

State Pollution Control Board. 

10.Any person aggrieved by an order made by the State Board under Section 25, Section

26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty

days from the date on which the order is communicated to him, prefer an appeal as per

Andhra  Pradesh  Water  Rules,  1976  and  Air  Rules  1982,  to  Appellate  authority

constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,

1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981. 

11.The  mining  unit  shall  be  liable  to  pay  Environmental  Compensation  /  Other

Environmental  Taxes,  if  any environmental  damage caused to the surroundings,  as

fixed by the Collector & District Magistrate or any other competent authority as per

the Rules in vogue. 

12.The mining unit  may explore the possibility  of tapping the  solar  energy for  their

energy requirements. 

13.The mining unit should educate the workers and nearby public of possible accidents

and remedial measures. 
 

 

SCHEDULE      - B  
1. The mining unit shall take steps to reduce water consumption to the extent possible

and consumption should NOT exceed the quantities mentioned below: 

S. No. Purpose Quantity

in KLD

1.   Dust suppression 112.5

2.   Cooling

3.   Spraying in mine pits

4.   Gardening/Irrigation 85

5.   Domestic (Colony) 50

6.   Domestic (Mines) 25

 Total: 272.5 KLD

 

Air Pollution:
2. The mining unit shall comply with emission limits for DG sets of capacity upto 800

KW as per the Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R.448(E), dated

12.07.2004  under  the  Environment  (Protection)  Act  Rules.  In  case  of  DG sets  of

capacity more than 800 KW shall comply with emission limits as per the Notification

G.S.R.489 (E), dated 09.07.2002 at serial no.96, under the Environment (Protection)

Act, 1986. 

3. The  mining  unit  shall  comply  with  ambient  air  quality  standards  of  PM10–100
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micrograms/  m3; PM2.5- 60 micrograms/m3; SO2 - 80 micrograms/m3; NOx - 80

micrograms/m3 (day average standards) outside the factory premises at the periphery

of  the  mining  unit.  Standards  for  other  parameters  as  mentioned  in  the  National

Ambient  Air  Quality  Standards  CPCB Notification  No.B-29016/20/90/PCI-I,  dated

18.11.2009. 

        Noise Levels:   Day time      (6 AM to 10 PM) - 75 dB (A)

                                 Night time    (10 PM to 6 AM) - 70 dB (A)

4. The  mining  unit  should  not  increase  the  mining  capacity  beyond  the  permitted

capacity mentioned in this order, without obtaining CTE&CTO of the Board. 

5. All waste material shall be accommodated within the mining lease area. 

6. All mining products and rejects, irrespective of size and quality, shall be hauled away

from the mine. 

7. The natural drainage of water should be maintained.  Dump sites should not cross any

streams, water flow from the mining lease area, even during the monsoon, should be

free of suspended matter and conform to prescribed water quality standards. 

8. Dumping of over burden, if done, should use the retreating pyramid bench formation

with concurrent, physical and biological reclamation.  Dumps should be contoured and

provided with relief control and stabilized.  Dump tops should be compacted, leveled

and be properly drained. 

9. Soil binding and nitrogen fixing plants should be planted in the mining lease area. 

Biological reclamation should be done in two phases, the first phase shall be plant

appropriate  quick  growing  grass  and  shrubs  and  second  phase  shall  grow  slower

growing native shrubs and trees. 

10.Ground water table levels should be mentioned every season.  Any lowering of the

ground water table in comparison to the previous season should be reported to the

Board immediately.  Discarded pits should be allowed to fill with water. 

11.Vehicles should be well maintained and engine idling should be minimized vehicle

cabs should be made dust-proof. 

12.Drills should be water jacketed.  Local exhaust ventilation systems should be installed

at dust generation points and the dust is led to a dust collection system. 

13.Blasting should be sequential in such a manner as to achieve minimum vibration. 

14.The mining unit  should  comply  with  the  conditions  stipulated  in  the  Board CTE

Order. 

15.An  environmental  policy  statement  which  spells  out  the  overall  environmental

management philosophy and the thrust programme for the next two years should be

prepared and submitted to the Board and circulated to the people in habitats in a 10

KM radius around the plant and mines. 

16.The mining unit shall take all measures to prevent ground water contamination.  The

applicant shall monitor ground water for all relevant parameters including Barium. 

17.The mining unit shall develop greenbelt as stipulated in the EC order of MoEF and

CTE Order of Board. 

18.The mining shall be carriedout as per the approved mining plan. 

19.The mining unit  shall  regularly carryout water sprinkling to minimize the fugitive

emissions and to meet AAQ standards. 

20.The  applicant  should  submit  Environment  Statement  in  Form  V  before  30th

September  of  every  year  as  per  Rule  No.14  of  E(P)  Rules,  1986  & amendments

thereof. 

21.The mining unit  shall  submit  Half  yearly compliance  reports  to  all  the  stipulated

conditions  in  Environmental  Clearance  (EC),  Consent  to  Establishment  (CTE)  and

Consent to Operate (CTO) through website i.e., https://pcb.ap.gov.in by 1st of January
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and 1st July of every year. The first half yearly compliance reports shall be furnished

by the project authority and second half yearly compliance reports shall be the audited

through  MoEF&CC  recognized  and  National  Accreditation  Board  for  Laboratory

Testing (NABL) accredited third party.  
 

 

SCHEDULE - C   [see rule 6(2)]

[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR
HANDLING HAZARDOUS WASTES] 

1. The  authorised  person  shall  comply  with  the  provisions  of  the  Environment

(Protection) Act, 1986, and the rules made there under. 

2. The  authorisation  shall  be  produced  for  inspection  at  the  request  of  an  officer

authorised by the State Pollution Control Board. 

3. The person authorised shall  not  rent,  lend,  sell,  transfer  or otherwise transport  the

hazardous and other wastes except what is permitted through this authorisation. 

4. Any unauthorised change in personnel, equipment or working conditions as mentioned

in  the  application  by  the  person  authorised  shall  constitute  a  breach  of  his

authorisation. 

5. The  person authorised  shall  implement  Emergency  Response  Procedure  (ERP)  for

which  this  authorisation  is  being  granted  considering  all  site  specific  possible

scenarios such as spillages, leakages, fire etc. and their possible impacts and also carry

out mock drill in this regard at regular interval of time; 

6. The  person  authorised  shall  comply  with  the  provisions  outlined  in  the  Central

Pollution Control Board guidelines on “Implementing Liabilities for Environmental

Damages due to Handling and Disposal of Hazardous Waste and Penalty”. 

7. It is the duty of the authorised person to take prior permission of the State Pollution

Control Board to close down the facility. 

8. An application for the renewal of an authorisation shall be made as laid down under

these Rules. 

9. The authorized person shall comply any other conditions for compliance as per the

Guidelines  issued by the  Ministry of  Environment,  Forest  and Climate  Change or

Central Pollution Control Board from time to time. 

10.The mining unit shall comply with the provisions of HWM Rules, 2016 in terms of

interstate transport of Hazardous Waste and manifest document prescribed Under Rule

18 and 19 of the HWM Rules, 2016. 

11.The mining unit shall not store hazardous waste for more than 90 days as per the

Hazardous  and  Other  Wastes  (Management  &  Transboundary  Movement)  Rules,

2016. 

12.The mining unit  shall  store Used /  Waste Oil and Used Lead Acid Batteries in a

secured  way  in  their  premises  till  its  disposal  to  the  manufacturers  /  dealers  on

buyback basis. 

13.The mining unit shall maintain 7 copy manifest system for transportation of waste

generated and a copy shall be submitted to concerned Regional Office of APPCB. The

driver who transports Hazardous Waste should be well acquainted about the procedure

to be followed in case of an emergency during transit. The transporter should carry a

Transport Emergency (TREM) Card. 

14.The mining unit shall maintain proper records for Hazardous and Other Wastes stated

in Authorisation in Form-3 i.e.,  quantity of Incinerable waste,  land disposal waste,

recyclable waste etc.,  and file  annual  returns in Form-4 as per Rule 20 (2) of the

Hazardous  and  Other  Wastes  (Management  &  Transboundary  Movement)  Rules,
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2016. 

15.Annual return shall be filed by June 30th for the period ensuring 31st March of the

year. 
             
 

PRAVIN KUMAR IAS, MS(PK), O/o MEMBER SECRETARY-APPCB

 

To
M/s. The A.P. Mineral Development Corporation Ltd., 
Mangampet, Annamayya District (Erstwhile Kadapa District).
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Applicant Name P SUBBA REDDY C/O Name NA Age/DOB

Gender MALE Mobile No 9840069137

Date of

Registration

01-01-2024

Ap Pollution Control Board-->Industrial Pollution Related ->Air Pollution 

YSR#

ANMY202401

01323

Date of Registration

01-01-2024

Application Type

Regular

Source From

Cpgrams

Priority

HIGH

Red Flag

-

Officer Replies / Endorsment

Action History

From : District Mines And Geology O�cer - Annamayya

To : Environmental Engineer, Pollution Control Board, ANNAMAYYA

Action : Registered

Update:This Grievance regarding to

Air, Water & Land Pollution.

From : Sme-4 To : District Mines And Geology O�cer - Annamayya Action : Registered

�షయ�: District Mines And Geology O�cer - Annamayya- అ� � � ��రణ జ�� , త� చర� �
���ం�.

Applicant Details

Grievance Action

Date : 02-01-2024 12:40:57 PM

Date : 01-01-2024 01:41:34 PM
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(Within SLA )

Permanent

Address

H.No : Na , Habitation : Na , Village : KORLAKUNTA-(R), 11190096, Mandal : Obulavaripalle, District : Annamayya

Department /

HOD

Ap Pollution Control Board Subject Industrial Pollution Related

Sub Subject Air Pollution

Grievance

Address

GS/WS Name : KORLAKUNTA-(R), 11190096, Mandal :

Obulavaripalle, District : Annamayya

Priority HIGH Flag

HCM

endorsement?

No

SLA period 30

SLA

Time

23d 19h 41m 44s PDF Attachment  Download PDF

Remarks Citizen request received through CPGRAMS :PMOPG/D/2023/0246825 , Please Take Necessary Action .

Grievance Details



 Update Enquiry ( File size should not be greater then 2mb )

Update Action*

-SELECT-

E-O�ce File

Number

Upload Enquiry Report (.pdf)*

Choose file No fil…hosen

Upload Enquiry Photo with Benefeciary

(only .jpg, .png) *

Choose file No file chosen

 Update Action

Upload Redressal support document

(.pdf)*

Choose file No file chosen

Upload Pre Visit Photos (only .jpg, .png)

Choose file No file chosen

Upload Post Visit Photos (only .jpg, .png)

Choose file No file chosen

*pre visit & post visit photos are to be uploaded for grievances involving public assets/facilities (Roads, Drains, Drinking Water, Sanitation &

Electricity etc..)

Remarks *

Enter if any remarks

SUBMIT ACTION
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Sl No. Time AAQMS_1-

PM10 - 

(ug/m3) 

AAQMS_1-

PM2.5 - 

(ug/m3) 

AAQMS_1-

SO2 - 

(ug/m3) 

AAQMS_1-

NO2 - 

(ug/m3) 

AAQMS_1-

NO - 

(ug/m3) 

AAQMS_1-

NOx - 

(ug/m3) 

AAQMS_1-

CO - 

(mg/m3) 

AAQMS_2-

PM10 - 

(ug/m3) 

AAQMS_2-

PM2.5 - 

(ug/m3) 

AAQMS_2-

SO2 - 

(ug/m3) 

AAQMS_2-

NO2 - 

(ug/m3) 

AAQMS_2-

NO - 

(ug/m3) 

AAQMS_2-

NOx - 

(ug/m3) 

AAQMS_2-

CO - 

(mg/m3) 

1 2025-05-01 18.39 11.79 7.2 0.49 0.66 0.86 0.16 17.45 9.65 0 3.16 1.92 5.62 0.23

2 2025-05-02 25.97 15.66 7.28 1.82 0.98 2.81 0.21 20.6 12.89 0 3.11 1.9 5.55 0.27

3 2025-05-03 26.88 16.16 7.25 4.72 2.25 7.43 0.22 24.77 13.39 0 3.17 1.91 5.61 0.29

4 2025-05-04 22.09 14.28 27.54 2.65 14.45 21.91 0.77 22.89 11.99 0 3.13 1.9 5.57 0.28

5 2025-05-05 25.77 15.11 32.14 0.63 6.83 9.53 0.2 17.77 12.87 0 3.13 1.92 5.59 0.29

6 2025-05-06 25.9 14.28 21.01 2.88 4.69 8.88 0.39 17.2 10.69 0 3.16 1.92 5.62 0.27

7 2025-05-07 21.47 15.13 12.08 0.09 1.29 0.93 0.22 13.66 10.9 0 3.13 1.9 5.57 0.27

8 2025-05-08 19.32 14.17 10.57 0 0.68 0 0.19 17.86 11.39 0 3.12 1.95 5.64 0.27

9 2025-05-09 21.67 14.11 10.58 0 0.66 0 0.18 16.33 10.56 0 3.15 1.93 5.63 0.26

10 2025-05-10 29.76 17.79 11.8 0.01 0.66 0.01 0.2 18.62 12.28 0 3.12 1.94 5.62 0.28

11 2025-05-11 22.42 16.85 16.13 0.02 0.74 0.22 0.23 NA 11.86 0 3.15 1.92 5.63 0.28

12 2025-05-12 30.02 15.63 11.62 0 0.65 0 0.2 24.09 11.67 0 3.1 1.95 5.62 0.27

13 2025-05-13 32.21 18.44 12.48 0 0.64 0 0.22 23.43 13.99 0 3.12 1.9 5.56 0.28

14 2025-05-14 32.04 18.75 12.57 0 0.63 0 0.22 23.57 14.58 0 3.18 1.91 5.63 0.31

15 2025-05-15 27.53 16.13 14.43 0 0.66 0 0.19 21.18 12.66 0 3.14 1.91 5.6 0.28

16 2025-05-16 23.68 13.09 12.92 0 0.64 0 0.18 22.59 10.73 0 3.11 1.92 5.59 0.26

17 2025-05-17 20.07 9.05 13.26 0 0.66 0 0.17 14.61 7 0 3.17 1.92 5.64 0.25

18 2025-05-18 12 7.95 12.19 0 0.63 0 0.15 8.56 NA 0 3.14 1.91 5.6 0.24

19 2025-05-19 11.6 9.9 12.85 0 0.64 0 0.08 11.03 8.08 0 3.13 1.91 5.58 0.24

20 2025-05-20 9.14 3.76 13.36 0 0.63 0 0.03 6.22 1.92 0 3.13 1.96 5.65 0.18

21 2025-05-21 10.18 2.46 12.71 0 0.63 0 0 8.71 1.99 0 3.12 1.96 5.64 0.17

22 2025-05-22 21.78 9.6 11.93 0.15 0.69 0 0 22.55 7.96 0 3.14 1.92 5.62 0.17

23 2025-05-23 26.16 7.97 11.39 0 0.65 0 0.01 22.66 6.9 0 3.11 1.94 5.6 0.16

24 2025-05-24 15.23 2.24 10.33 0 0.64 0 0 6.23 1.55 0 3.14 1.91 5.58 0.17

25 2025-05-25 7.55 1.31 10.71 0 0.68 0 0.01 4.92 1.69 2 3.06 1.85 5.41 0.43

Online Pollution Monitoring Portal
Site Name: Andhra Pradesh Mineral Development  Corporation (APMDC) Ltd

From Date: 2025/05/01 To Date: 2025/10/31

Report Name: Custom Report

Report Created by RO_Kadapa on 2025-11-01 16:47:25
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Sl No. Time AAQMS_1-

PM10 - 

(ug/m3) 
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AAQMS_1-
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NO2 - 
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(ug/m3) 

AAQMS_2-

CO - 

(mg/m3) 

26 2025-05-26 11.53 4.51 11.57 0 0.63 0 0 7.58 3.69 8.26 2.96 1.75 5.18 0.2

27 2025-05-27 11.09 4.42 11.46 0 0.63 0 0 9.09 4.12 1.28 3.01 1.81 5.31 0.18

28 2025-05-28 13.75 6.51 10.77 0 0.65 0 0 12.9 4.8 5.18 2.96 1.75 5.18 0.2

29 2025-05-29 13.49 6.23 10.86 0 0.65 0 0 12.89 4.35 3.24 2.99 1.8 5.28 0.2

30 2025-05-30 11.84 7.43 11.01 0 0.62 0 0 15.25 6.41 0.77 3 1.77 5.25 0.18

31 2025-05-31 26.84 13.47 11.69 0 0.65 0 0 29.54 11.15 3.22 2.93 1.82 5.27 0.21

32 2025-06-01 30.04 12.48 11.48 0 0.61 0 0 30.24 9.17 14.18 2.68 1.81 5.02 0.23

33 2025-06-02 18.35 7.45 10.39 0 0.64 0 0 NA 5.23 7.9 2.95 1.82 5.29 0.23

34 2025-06-03 17.76 5.75 10.77 0 0.64 0 0 11.74 4.4 12.23 2.95 1.71 5.13 0.21

35 2025-06-04 21.75 8.01 10.68 0 0.62 0 0 17.04 5.86 6.87 2.97 1.76 5.23 0.25

36 2025-06-05 30.01 12 10.54 0 0.67 0 0 27.39 8.78 18.93 2.88 1.71 5.08 0.24

37 2025-06-06 32.73 15.37 10.4 0 0.64 0 0 27.51 10.99 4.94 2.99 1.83 5.34 0.33

38 2025-06-07 27.39 11.51 10.76 0 0.63 0 0 20.92 9.05 19.64 2.89 1.75 5.14 0.27

39 2025-06-08 21.25 11.36 10.19 0 0.63 0 0 14.41 7.83 6.58 3 1.84 5.37 0.33

40 2025-06-09 21.28 8.84 11.14 0 0.65 0 0 14.7 5.74 18.06 2.91 1.72 5.11 0.25

41 2025-06-10 27.95 11.73 10.47 0 0.62 0 0 15.69 8.09 5.58 2.97 1.81 5.28 0.33

42 2025-06-11 21.75 11.93 10.53 0 0.62 0 0 17.97 9.04 12.24 2.94 1.73 5.14 0.26

43 2025-06-12 14.69 8.86 11.14 0 0.58 0 0 8.49 7.31 9.18 3 1.82 5.33 0.33

44 2025-06-13 14.52 5.18 10.82 0 0.58 0 0 8.5 0.4 5.51 2.87 1.8 5.19 0.19

45 2025-06-14 12.74 4.22 10.97 0 0.58 0 0 9.82 NA 6.81 3.01 1.82 5.35 0.28

46 2025-06-15 9.82 2.92 10.28 0 0.56 0 0 6.25 NA 5.48 2.98 1.74 5.2 0.15

47 2025-06-16 12.92 3.56 10.1 0 0.56 0 0 5.2 NA 11.15 3.02 1.81 5.34 0.22

48 2025-06-17 17.39 4.88 10.16 0 0.57 0 0 7.89 NA 4.83 2.97 1.77 5.23 0.13

49 2025-06-18 17.98 6.97 10.01 0 0.56 0 0 13.45 5.89 0.05 3.14 1.92 5.6 0.21

50 2025-06-19 19.67 8.46 9.56 0 0.59 0 0 13.84 5.19 0 3.15 1.94 5.65 0.17

51 2025-06-20 18.41 6.21 9.57 0 0.58 0 0 14.61 4.7 0 3.07 1.96 5.62 0.14

52 2025-06-21 18.44 5.94 9.67 0 0.59 0 0 15.71 4.33 0 3.14 1.93 5.63 0.11

53 2025-06-22 13.11 5.47 9.62 0 0.6 0 0 11.78 3.23 0 3.09 1.93 5.58 0.11

54 2025-06-23 11.93 5.26 9.94 0 0.57 0 0 12.5 4.14 0 3.11 1.94 5.62 0.12

55 2025-06-24 18.38 6.14 9.83 0 0.57 0 0 17.02 5.14 0 3.1 1.95 5.62 0.12

56 2025-06-25 17.76 6.51 9.86 0 0.58 0 0 14.34 4.38 0 3.07 1.95 5.59 0.12
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57 2025-06-26 20.64 7.63 10.07 0 0.6 0 0 9.27 4 0 3.11 1.95 5.63 0.14

58 2025-06-27 23.13 9.12 10.85 0 0.58 0 0 14.65 5.46 0 3.07 1.94 5.58 0.15

59 2025-06-28 24.4 8.65 10.02 0 0.61 0 0 15.76 4.39 0 3.09 1.95 5.61 0.16

60 2025-06-29 15.84 6.17 10 0 0.64 0 0 14.96 NA 0 3.07 1.97 5.63 0.13

61 2025-06-30 18.95 5.78 10 0 0.6 0 0 13.88 5.61 0 3.09 1.93 5.58 0.11

62 2025-07-01 15.25 5.53 10.02 0 0.6 0 0 13.32 3.39 0 3.07 1.9 5.52 0.11

63 2025-07-02 13.96 4.69 10.1 0 0.61 0 0 10.45 3.54 0 3.09 1.92 5.56 0.12

64 2025-07-03 14.85 5.99 10.17 0 0.59 0 0 10.13 3.46 0 3.08 1.88 5.5 0.13

65 2025-07-04 11.93 4.48 10.13 0 0.6 0 0 8.93 2.6 0 3.12 1.92 5.59 0.12

66 2025-07-05 10.76 3.51 10.09 0 0.63 0 0 8.57 2.04 0 3.1 1.98 5.66 0.11

67 2025-07-06 10.49 4.03 10.06 0 0.59 0 0 10.48 3.97 0 3.06 1.96 5.6 0.11

68 2025-07-07 23.15 6.39 10.18 0 0.6 0 0 17.03 4.94 0 3.09 1.96 5.62 0.13

69 2025-07-08 11.1 7 10.08 0 0.6 0 0 20.58 7.49 0 3.07 1.89 5.49 0.27

70 2025-07-09 13.29 6.9 10.16 0.64 0.61 1.04 0 15.45 5.46 0 3.13 1.93 5.62 0.14

71 2025-07-10 21.15 7.12 12.85 1.2 0.52 1.74 0.17 23.12 4.92 0 3.12 1.96 5.66 0.12

72 2025-07-11 17.53 6.81 24.79 1.19 0.46 1.49 0.35 13.61 3.72 0 3.08 1.95 5.61 0.13

73 2025-07-12 14.43 5.55 11.6 1.25 0.64 2 0.21 11.75 2.89 0 3.11 1.95 5.63 0.13

74 2025-07-13 13.54 5.82 11.77 1.24 0.58 1.89 0.15 11.84 2.73 0 3.13 1.96 5.66 0.13

75 2025-07-14 17.21 5.47 11.82 1.24 0.59 1.91 0.12 14.24 2.94 0 3.12 1.96 5.65 0.13

76 2025-07-15 14.81 4.88 11.75 1.2 0.58 1.87 0.16 11.99 2.7 0 3.09 1.97 5.64 0.12

77 2025-07-16 14.7 5.57 12.2 1.22 0.58 1.89 0.14 11.02 2.51 0 3.1 1.97 5.65 0.12

78 2025-07-17 12.54 6.79 12.04 1.22 0.56 1.86 0.01 7.98 3.41 0 3.11 1.97 5.66 0.14

79 2025-07-18 13.03 8.03 11.98 1.21 0.59 1.89 0 12.72 4.55 0 3.1 1.97 5.66 0.14

80 2025-07-19 11.88 6.61 11.98 1.2 0.59 1.87 0 9.31 3.31 0 3.09 1.94 5.6 0.13

81 2025-07-20 9.41 5.92 11.9 1.2 0.6 1.88 0.01 9.21 3.4 0 3.13 1.97 5.67 0.13

82 2025-07-21 7.86 5.25 11.96 1.23 0.57 1.88 0 4.22 2 0 3.12 1.96 5.66 0.13

83 2025-07-22 12.25 5.85 11.73 1.22 0.57 1.88 0 11.85 3.55 0 3.08 1.97 5.64 0.12

84 2025-07-23 8.9 4.91 11.8 1.24 0.56 1.88 0.04 6.84 1.83 0 3.09 1.95 5.62 0.13

85 2025-07-24 9.09 4.49 11.77 1.19 0.59 1.88 0.02 7.94 1.81 0 3.12 1.96 5.66 0.11

86 2025-07-25 8.99 4.54 11.7 1.22 0.58 1.88 0.05 7.12 1.8 0 3.11 1.96 5.64 0.11

87 2025-07-26 8.76 4.04 11.64 1.22 0.6 1.91 0.07 7.8 1.69 0 3.09 1.95 5.61 0.12
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88 2025-07-27 10.66 4.25 11.71 1.22 0.58 1.88 0.11 11.21 1.63 0 3.16 1.93 5.64 0.1

89 2025-07-28 12.36 4.92 11.72 1.19 0.61 1.9 0.15 13.65 2.56 0 3.1 1.97 5.65 0.1

90 2025-07-29 10.32 3.92 11.5 1.22 0.6 1.91 0.16 11.7 2.28 0 3.11 1.96 5.63 0.11

91 2025-07-30 14.85 5.28 11.64 1.27 0.57 1.91 0.15 NA 3 0 3.09 1.97 5.64 0.12

92 2025-07-31 18.32 6.58 11.7 1.23 0.57 1.88 0.11 16.68 3.33 0 3.11 1.97 5.66 0.12

93 2025-08-01 25.79 9.31 11.67 1.23 0.6 1.92 0.11 26.03 5.19 0 3.12 1.96 5.64 0.15

94 2025-08-02 31.84 12.66 11.96 1.21 0.58 1.87 0.08 25.21 5.7 0 3.11 1.97 5.65 0.18

95 2025-08-03 11.49 8.8 11.75 1.21 0.61 1.91 0.02 14.41 4.5 0 3.1 1.96 5.63 0.18

96 2025-08-04 14.35 9.38 11.86 1.21 0.59 1.89 0 25.11 5.67 0 3.1 1.96 5.63 0.2

97 2025-08-05 15.33 10.98 11.93 1.22 0.58 1.89 0 55.55 6.59 0 3.06 1.99 5.63 0.21

98 2025-08-06 10.15 7.47 11.77 1.23 0.59 1.91 0 12.58 3.73 0 3.14 1.96 5.67 0.17

99 2025-08-07 9.22 5.36 11.84 1.21 0.59 1.89 0 91.37 1.76 0 3.11 1.93 5.6 0.17

100 2025-08-08 6.65 3.5 11.82 1.21 0.6 1.89 0 19.5 1.26 0 3.14 1.95 5.65 0.15

101 2025-08-09 8.63 3.21 11.81 1.24 0.59 1.91 0 30.53 1.11 0 3.11 1.98 5.66 0.14

102 2025-08-10 6.35 3.22 11.93 1.27 0.55 1.86 0 95.34 1.88 0 3.14 1.95 5.63 0.14

103 2025-08-11 9.75 6.09 11.97 1.24 0.58 1.89 0.01 20.26 3.36 0 3.12 1.97 5.65 0.13

104 2025-08-12 8.61 6.1 11.96 1.24 0.57 1.88 0 46.26 3.78 0 3.13 1.98 5.68 0.14

105 2025-08-13 6.13 4.06 12.08 1.22 0.59 1.9 0 24.25 2.44 0 3.13 1.96 5.67 0.13

106 2025-08-14 7.55 4.13 12 1.22 0.57 1.87 0 13.24 3.34 0 3.12 1.94 5.63 0.13

107 2025-08-15 8.39 4.29 11.83 1.26 0.58 1.92 0 8.69 1.93 0 3.07 1.98 5.63 0.14

108 2025-08-16 9.98 5.49 11.76 1.23 0.6 1.93 0 22.48 2.16 0 3.12 1.96 5.64 0.13

109 2025-08-17 6.83 4.75 11.9 1.24 0.58 1.9 0 13.35 1.79 0 3.12 1.95 5.64 0.14

110 2025-08-18 6.54 2.87 11.83 1.26 0.56 1.89 0 29.46 0.52 0 3.12 1.95 5.63 0.12

111 2025-08-19 13.18 5.05 12.07 1.23 0.57 1.89 0.02 7.15 2.41 0 3.11 1.97 5.65 0.14

112 2025-08-20 15.79 6.96 11.97 1.26 0.57 1.91 0.02 6.21 3.23 0 3.08 1.96 5.61 0.16

113 2025-08-21 21.08 7.42 11.99 1.27 0.58 1.92 0.01 8.53 2.08 0 3.08 1.97 5.62 0.14

114 2025-08-22 20.95 9.17 11.9 1.25 0.59 1.91 0 17.39 3.36 0 3.13 1.97 5.66 0.17

115 2025-08-23 16.5 7.5 11.81 1.26 0.59 1.93 0 11.81 3.48 0 3.07 1.99 5.63 0.18

116 2025-08-24 14.98 6.75 11.78 1.25 0.59 1.9 0.04 10.05 2.49 0 3.13 1.95 5.64 0.15

117 2025-08-25 18.43 6.17 11.72 1.25 0.57 1.89 0.08 10.69 3.47 0 3.12 1.96 5.65 0.17

118 2025-08-26 14.87 5.22 14.97 1.21 0.47 1.7 0.21 12.62 2.88 0 3.15 1.96 5.67 0.19
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119 2025-08-27 3.42 1 27.2 1.19 0.23 1.25 0.32 19.09 1.23 0 3.13 1.96 5.65 0.15

120 2025-08-28 7.81 3.18 18.94 1.26 0.42 1.64 0.27 14.87 1.44 0 3.12 1.93 5.6 0.13

121 2025-08-29 10.97 6.82 12.64 1.22 0.56 1.86 0.12 12.46 3.17 0 3.11 1.96 5.64 0.15

122 2025-08-30 9.59 5.77 12.83 1.25 0.56 1.87 0.03 18.93 2.91 0 3.1 1.97 5.64 0.15

123 2025-08-31 8 4.76 12.74 1.13 0.61 1.83 0 40.13 1.27 0 3.09 2 5.67 0.15

124 2025-09-01 14 7.78 12.62 1.21 0.59 1.88 0.04 14.58 4.33 0 3.1 1.98 5.65 0.12

125 2025-09-02 8.89 4.33 12.5 1.23 0.61 1.93 0.07 15.57 3.42 0 3.11 1.95 5.62 0.12

126 2025-09-03 10.56 5.56 12.67 1.19 0.61 1.89 0.06 6.69 4.17 0 3.1 1.97 5.65 0.14

127 2025-09-04 15.13 5.73 12.73 1.18 0.6 1.87 0.07 6.75 3.18 0 3.1 1.95 5.62 0.14

128 2025-09-05 17.46 7.09 12.74 1.22 0.58 1.87 0.1 9.06 3.33 0 3.08 1.96 5.61 0.14

129 2025-09-06 21.2 8.94 12.8 1.17 0.59 1.84 0.1 6.26 4.06 0 3.1 1.98 5.66 0.16

130 2025-09-07 13.01 7.15 12.66 1.22 0.6 1.9 0.06 8.84 4.4 0 3.1 1.98 5.65 0.16

131 2025-09-08 15.9 7.9 12.82 1.22 0.59 1.89 0.1 17.01 5.32 0 3.13 1.96 5.65 0.16

132 2025-09-09 22.37 12.33 13.01 1.22 0.59 1.9 0.12 21.54 7.55 0 3.11 1.95 5.62 0.19

133 2025-09-10 18.39 14.24 12.94 1.19 0.62 1.91 0.02 53.13 9.84 0 3.13 1.96 5.64 0.25

134 2025-09-11 7.33 5.53 12.81 1.21 0.59 1.88 0 41.63 3.11 0 3.11 1.97 5.64 0.16

135 2025-09-12 12.67 8.8 12.55 1.19 0.58 1.85 0.01 22.98 5.76 0 3.1 1.99 5.67 0.18

136 2025-09-13 13.75 10.96 17.09 1.19 0.45 1.65 0.23 32.27 8.22 0 3.07 1.99 5.63 0.21

137 2025-09-14 11.55 7.18 32.82 1.14 0.22 1.18 0.34 7.04 6.05 0 3.08 1.97 5.62 0.19

138 2025-09-15 10.79 6.74 19.43 1.23 0.45 1.66 0.28 13.9 4.48 0 3.12 1.98 5.67 0.17

139 2025-09-16 5.72 6.73 12.98 1.31 0.76 2.07 0.12 25.36 2.32 0 3.12 1.98 5.66 0.15

140 2025-09-17 4.73 6.18 12.81 1.13 0.6 1.82 0 14.75 3.03 0 3.09 1.98 5.65 0.15

141 2025-09-18 3.52 4.11 12.88 1.18 0.6 1.87 0 58.77 1.61 0 3.12 1.97 5.65 0.15

142 2025-09-19 2.61 2.35 12.78 1.14 0.6 1.82 0 39.88 1.77 0 3.11 1.99 5.67 0.14

143 2025-09-20 5.11 6.07 12.85 1.19 0.63 1.9 0 53.09 3.96 0 3.1 1.98 5.65 0.14

144 2025-09-21 6.81 8.34 12.76 1.17 0.61 1.87 0 52.22 5.46 0 3.08 1.99 5.66 0.17

145 2025-09-22 4.98 6.75 12.76 1.17 0.6 1.86 0 59.57 4.34 0 3.08 1.99 5.64 0.16

146 2025-09-23 4.89 5.58 12.67 1.19 0.6 1.87 0 34.13 2.94 0 3.08 1.97 5.62 0.13

147 2025-09-24 6.99 8.1 12.81 1.18 0.57 1.83 0.06 15.8 4.1 0 3.09 2 5.66 0.14

148 2025-09-25 6.43 7.01 12.77 1.25 0.57 1.9 0.07 14.13 4.63 0 3.09 2 5.68 0.15

149 2025-09-26 4.12 5.46 12.7 1.19 0.58 1.85 0.06 24.08 2.55 0 3.15 1.96 5.68 0.15
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150 2025-09-27 3.05 2.85 12.68 1.2 0.58 1.87 0.09 12.11 2.63 0 3.1 1.95 5.6 0.11

151 2025-09-28 4.36 4.54 12.79 1.19 0.57 1.84 0.11 27.86 2.47 0 3.17 1.97 5.7 0.12

152 2025-09-29 6.51 7.59 12.91 1.24 0.54 1.84 0 62.9 4.31 0 3.08 1.99 5.65 0.15

153 2025-09-30 11.08 10.18 12.95 1.19 0.57 1.84 0.02 28.71 3.59 0 3.06 2.01 5.66 0.12

154 2025-10-01 8.05 9.03 12.82 1.19 0.63 1.93 0.05 17.35 5.57 0 3.11 1.94 5.61 0.24

155 2025-10-02 5.33 6.05 12.85 1.2 0.57 1.86 0.01 18.65 2.9 0 3.1 1.95 5.63 0.14

156 2025-10-03 5.83 6.22 12.8 1.22 0.62 1.92 0.03 10.65 1.5 0 3.09 1.97 5.62 0.1

157 2025-10-04 3.85 5.19 12.92 1.23 0.59 1.9 0 NA NA NA NA NA NA NA

158 2025-10-05 6.59 7.02 12.97 1.21 0.6 1.88 0.01 NA NA NA NA NA NA NA

159 2025-10-06 6.68 7.79 12.85 1.22 0.61 1.91 0.04 NA NA NA NA NA NA NA

160 2025-10-07 9.9 11.43 13.05 1.22 0.62 1.94 0.06 NA NA NA NA NA NA NA

161 2025-10-08 7.69 10.33 13 1.25 0.56 1.88 0 NA NA NA NA NA NA NA

162 2025-10-09 6.67 9.28 12.98 1.22 0.6 1.9 0 NA NA NA NA NA NA NA

163 2025-10-10 8.12 10.93 12.91 1.21 0.59 1.89 0 29.31 10.2 5.12 5.84 4.1 10.03 0.28

164 2025-10-11 23.35 16.94 8.57 1.13 0.7 1.95 0.1 21.02 10.07 2.32 8.75 4.45 14.33 0.22

165 2025-10-12 28.43 20.04 0.15 0.91 0.98 2.13 0.02 25.23 12.68 2.11 8.74 4.46 14.34 0.22

166 2025-10-13 20.77 16.75 0.07 0.95 1 2.18 0 18.88 8.99 2.7 8.71 4.47 14.31 0.19

167 2025-10-14 21.1 11.1 0.29 0.91 0.96 2.1 0.06 13.36 5.62 1.98 8.74 4.45 14.32 0.19

168 2025-10-15 15.42 6.91 0.26 0.92 0.93 2.08 0.14 9.05 3.45 2.16 8.73 4.48 14.35 0.16

169 2025-10-16 12.8 8.42 0.08 0.93 0.99 2.15 0 10.96 4.65 2.15 8.75 4.47 14.35 0.16

170 2025-10-17 5.93 4.42 0.02 0.94 0.97 2.14 0 6.97 2.1 2.2 8.74 4.47 14.33 0.14

171 2025-10-18 11.33 7.55 0.03 0.92 0.99 2.15 0 8.99 3.03 2.66 8.73 4.47 14.33 0.17

172 2025-10-19 9.6 4.16 0.02 0.92 0.99 2.14 0 6.47 2.02 2.7 8.73 4.46 14.33 0.11

173 2025-10-20 14.15 5.33 0.09 0.91 1 2.15 0 5.93 1.7 2.73 8.73 4.46 14.31 0.1

174 2025-10-21 5.22 4.58 0.02 0.86 1.02 2.14 0 7.43 2.39 3.05 8.68 4.49 14.32 0.09

175 2025-10-22 3.33 2.27 0.05 0.91 1 2.16 0 5.4 1.37 3.26 8.74 4.47 14.34 0.07

176 2025-10-23 6.96 4.14 0.1 0.93 1.02 2.17 0 5.91 1.71 3.54 8.74 4.45 14.31 0.08

177 2025-10-24 7.41 4.15 0.21 0.94 0.96 2.13 0 7.17 2.42 3.48 8.72 4.47 14.31 0.1

178 2025-10-25 11.49 5.46 0.32 0.94 0.99 2.16 0 7.99 2.9 3.51 8.73 4.46 14.32 0.12

179 2025-10-26 12.06 5.62 0.42 0.99 0.96 2.17 0 8.67 3.13 3.57 8.76 4.46 14.33 0.12

180 2025-10-27 9.53 5.94 0.36 0.9 0.99 2.13 0 7.83 2.71 3.35 8.76 4.44 14.31 0.14
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Sl No. Time AAQMS_1-

PM10 - 

(ug/m3) 

AAQMS_1-

PM2.5 - 

(ug/m3) 

AAQMS_1-

SO2 - 

(ug/m3) 

AAQMS_1-

NO2 - 

(ug/m3) 

AAQMS_1-

NO - 

(ug/m3) 

AAQMS_1-

NOx - 

(ug/m3) 

AAQMS_1-

CO - 

(mg/m3) 

AAQMS_2-

PM10 - 

(ug/m3) 

AAQMS_2-

PM2.5 - 

(ug/m3) 

AAQMS_2-

SO2 - 

(ug/m3) 

AAQMS_2-

NO2 - 

(ug/m3) 

AAQMS_2-

NO - 

(ug/m3) 

AAQMS_2-

NOx - 

(ug/m3) 

AAQMS_2-

CO - 

(mg/m3) 

181 2025-10-28 6.41 6.13 0.29 0.92 0.99 2.14 0 8.71 3.38 3.47 8.73 4.46 14.33 0.12

182 2025-10-29 15.6 10.57 0.47 0.93 0.98 2.14 0 15.2 7.06 3.47 8.72 4.47 14.33 0.12

183 2025-10-30 25 10.38 0.68 0.92 0.97 2.13 0 20.57 9.98 4.06 8.79 4.41 14.29 0.17

184 2025-10-31 18.28 8.77 0.74 0.89 1.01 2.15 0.02 12.83 5.63 3.8 8.77 4.46 14.35 0.16

185 Prescribed 

Standards 0 - 100 0 - 60 0 - 80 0 - 80 0 - 80 0 - 80 0 - 4 0 - 100 0 - 60 0 - 80 0 - 80 0 - 80 0 - 80 0 - 4

186 Maximum Value 32.73 20.04 32.82 4.72 14.45 21.91 0.77 95.34 14.58 19.64 8.79 4.49 14.35 0.43

187 Maximum Value 

At Time

 2025-06-

06

 2025-10-

12

 2025-09-

14

 2025-05-

03

 2025-05-

04

 2025-05-

04

 2025-05-

04

 2025-08-

10

 2025-05-

14

 2025-06-

07

 2025-10-

30

 2025-10-

21

 2025-10-

15

 2025-05-

25

188 Minimum Value 2.61 1 0.02 0 0.22 0 0 4.22 0.4 0 2.68 1.71 5.02 0.07

189 Minimum Value At 

Time

 2025-09-

19

 2025-08-

27

 2025-10-

17

  2025-05-

08

 2025-09-

14

  2025-05-

08

  2025-05-

21

 2025-07-

21

 2025-06-

13

2025-05-

01

 2025-06-

01

 2025-06-

03

 2025-06-

01

 2025-10-

22

190 Geometric Mean 14.41 7.62 11.04 0.8 0.78 1.47 0.06 17.98 4.92 1.47 3.77 2.24 6.63 0.17

191 Median 13.07 6.67 11.77 1.17 0.6 1.87 0 14.34 3.87 0 3.11 1.96 5.63 0.15

192 Standard 

Deviation 7.17 3.8 5 0.66 1.16 2 0.1 13.8 3.25 3.42 1.84 0.83 2.85 0.06

193 Valid Data Points 184 184 184 184 184 184 184 175 172 178 178 178 178 178

194 Total Data Points 184 184 184 184 184 184 184 184 184 184 184 184 184 184

195 Data Availablity % 100 100 100 100 100 100 100 95.11 93.48 96.74 96.74 96.74 96.74 96.74
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